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DATE OF EcIsIoN.::? 

Mrs Asura Begarn& 	-- 	 _PETITIONER(S) 

S 	- 

Mr.M. Chanda & Mrs N.D. -  Goswami 	ADVOCATE FOR. THE 
"PETITIONER(S) 

-VERSUS- 

Union of India & Ors 	 RESPONDENT 

Mr. B.C. Pathak, Addl.CGSC ADVOCATE FOR THE 

- - - 	
C

-  RESPONT() 
'T  

THE HON 1 BLE ,M.R 3.L. SANGLYINE ADMINISTRATIVE NEMBER 

THE HON'BLE 
SMr LAKSHMI SWAMINATHAN, JUDICIAL NEMBER 

i. Whether Reporters of local papers may be allrwed to 
see the 

judgment ? 

To be referred to the Reporter or nt? 

Whether their LordshiPS wish to see the fair - coPY 15f the 	
N 

judgment ? OR Hi 

Whether the Judgment a to *b e  crcu.1atëd tthepPthO 	7 

Judgment del4y, :by.  Hon'blC Smt Lakshmi Swaminathan,Metflber (Judicial) 
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IN THE CENTRAL ADMINISTRATIVE TRIJNAL 

GJWAHATI BENCH 

	

O.A.283 	192 

	

. 	 .1? 

Date of Order 	M3rch 15, 2000 

HON' BLE NR G.L. SANGLYINE, ADMINISTRATIVE MEMBER 

HON' BLE SMr LAKSHMI SAMINTH1N 9  JUDICIAL MEMBER 

1V. ,  Asuran Begam, 
Daughter of M Maimat All, 

• 	 Resdent.of Pub Sahani, 
P.O. & P.S. Rangia, 
Dist Karnrup,.Assam. 

Mr. Abed AiI, 
Son of Mi. Marnmat All, 

• 	 Resident of Vjil.hikubari No.1, 
P.O. Rangia, Dist Kamrup. 

t'. Moslem AU.,. 
Son of .f. Aluniddin,- 
Viii. Mjrara,P.O. & P.S. Rangia, 
Dist Kamru. 

- APPLIQS 

By Advocates W.M. Ghanda and Mrs.N.C. Goswarni. 

• 	- Versus - 

UniOn of India, 
ThrOugh.the Secretry to the 
Govt of India, Ministry of 

• Defence, .NewDe].hi .. 

Additional Director Gerera1. of 
Staff Duties (SDGE), General Staff 
Branch, Army Headquarters, D.H.Q. 
New Delhi-Il. 

Administrative Cornmandant, 
Purv Kaman Mikhyalaya, 
Headquarters, Eastern command, 
Fort Wi11iam,Ca1c.21 

4•1 Administrative Commandant, 
Station Headquarters, Rangiya, 
c/O 99 A.P.O. 

- . 	- RES PCNDENTS 

By Advocate Mr.B.C. Pathak, Addl.C.G.S.C. 
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_R D - R (cRAL) 

SAC LAKSHMI SWAMINATHAN, MEMBER (JUDICIAL) 

The applicants, three in number, are aggrivd 

by the order passed by the Respondent No.4 dated 14.2.1998 

rejecting the claim for grant of temporary status and 

regularisation to the post of Conservancy Safaiwalas The 

applicants claim that they have worked with the Respondent 

as Conservancy Safaiwalas from differentdates from 1989 
when they were terminated 

onwards till November, 1993 and May 1994,by verbal order. 

The applicants earlier had filed O.A. 99/97whicli was 

disposed of by Tribunal's order dated 21.11.1997. By this 

order, the Tribunal has directed the respondents to extend 

the benefit of the Casual Labourers (Grant of Temporary 

Status and Regularisation) Scheme, 1993 which came into 

effect from 1993 (hereinafter referred to as 'the Scheme') 

and consider the question of conferring temporary status 

to them and thereafter regularise them, if found eligible. 

In persuance of this order of the Tribunal, the respon-

-dents had passed the impugned order dated 14.2.1998. 

2. 	The main contention of W.B.C. Pathak, learned 

Addl.' C.G.S.C. is that from the record3available with the 

respondents, none of the applicants are in servic,e on . the 

date when the aforesaid Scheme came into operation i.e. 

1.9.1993. He has submitted the.service records of three 

applicants, which is placed on record. The learned counsel 

has submitted that in view of the above facts, the appli-

-cants cannot be granted any of the benefits provided in 

the scheme. 
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The above facts has been disputed by Mr.M.Chanda, 

learned counsel for the applicants who has submitted that 

the respondents have in fact engaged the applicants till 

November, 1993 and Way, 1994 and therecprds of. the 

respondents to the contrary are not correct regarding these 

facts. Hever, he is unable to produce.any record to 

augment his submissions and in the circumstances, we are 

not in a position to reject the submissions of W. Pathak, 

learned counsel, on this factual issue. 

Mr. M. Chanda, learned counsel for the applicants 

has submitted that even now the respondents have a number 

of vacancies of conservancy Safaiwalas. He has submitted 

that as the applicants have rendered long service to the 

respondents satisfactorily, he prays that a direction should 

be given to the respordents to consider re—engagement of the 

applicants in any suitable post taking into account their 

past services. Mr. Pathak, learned counsel, hiever, 

submits that this matter has to be clarified from the record 

whether, there are st.l existing any vacant posts of 

Conservancy Safaiwala. 

Taking into account the facts and circumstances 

of the case, O.A. is disposed of with the folling 

direction :- 

If the respondents have any vacancy/need for 

employment of any caal labourer for doing 

the job of Conservancy Safaiwala, they shall 

consider 



C 

consider engaging the applicnts immediately 

in accordance with the relevant rules and 

regulations, subjecttOhirsuitabi.iy,in 

preference to the outsiders and j uniors. 

It is made clear that they would, hever, not be,entitled 

to any pay, and allnces during the period they were out 

of service. No costs. 
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